
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : MYDERABAD BE 

AT HYDERABAD 
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C.A. 466/94. 	 Dt. of Decision 	26-06-97. 

B. P. Dayanand 	 .. 'Applicant. 

Vs 

- 	Nbrtfl block, ew -'uein'I' reptc-teiteu 
by its Chairman. 

The Chief Commissioner of Incorc Tax, 
A.P.ZOne, Andhra Pradesh, 
Ay&car Ehavan, Hyderabad. 

The Commissioner of Income Tax, 
Andhra Pradesh - II, 
Ayakar Bhavan, Hyderabac3. .. Respondents. 

Counsel for the applicant 
	

Mr. V.Venkateswara Rao 

Counsel for the respondents 
	Mr. K. Bhaskara Rae, Addl.CGSC. 

CORAN:- 

THE HON'BLE SH7.: R.PJ¼NC-ARAJAN : MEMBER (ADMN.) 

THE HCN'BLE SHRI A.M.SIVA DAS : MEMBER (JUDL.) 
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it is an admitted fact that the enquiry report 

was submitted on 29-4-91. The learned counsel for the respondents 
3uonLLtt[idt it II1VUAVCU .COflUAt6t1Q11 W21-1I tue VL ana nence tue 

d 

case was ,elayed. For this pz he produced a letter dated 19-1-93 

addressed to R2 from Dy.Director of Ingome Tax (vigilance) 

New Delhi. Inthis letterUstated that a copy of the Cl/C report 

is enclosed for necessary action. The learned counsel for the 

respondents submit that there is no delay s-the procedure has 

to be follazed and as it involves in consultation with the C/C 

the punishment crder *gxz was issued late. As the procedure has 

been fully followed the applicant cannot claim the relief a 

asked for in this CA. 

8efwre we analyse Sorthis case we would like to 

reproduce the Govt.of India instruction No.11 under Rule IS of the 

ccs (CCA) Rule. This instruction reads as below:- 

"TIME-LIMIT FOR PASSING FINAL ORDERS ON THE INCkJIRY 

REPORT.- The feasibility of prescribing a time-limit within 

which the disciplinary authority should pass the orders on 

the report of the Inquiry Officer, and requiring that auth-

ority to submit a report to the next higher authority in 

cases where the time-limit cannot be adhered to, explaining 

the reasons therefcre, was examined. It is felt that while 
JJt.i .1.11 LL 	}JJ&7SA¼- Lii t..0 LCOt. CO WCJ. A CO All t!IV .riteresc yr 

employees no avoidable delay should occur in the disposal of 

disciplinary cases, it is necessary that sufficient time is 

available to the disciplinary authority to apply its mind to 

all relevant facts which are brought out in the inquiry 

before forming an opinion about the imposition of a penalty, 

if any, on the Government servant. While, therefore, it has 

to be ensured that fixing of any time-limit on the disposal 

of the inquiry report by the disciplinary authority by making 

a provision in this regard inthe CCS (CCA) Rules should not 

lead to any perfonory disposal of such cases, taking all 

relevant factors into consideration it is felt that in cases 

which do not require consultation with the Central Vigilance 

Convriission or the Union Public service Commission, it should 

normally be possible for the disciplinary authority to take a 

final decision on the inquiry report within a period of three 

months at the most. In cases where the disciplinary 
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The above instructiOnS of the Govt. of india was 	in 

pursuance of the directions of the Apex Court inLJankiramafl'S case 

reported in AIR 1991 Sc 2010.. 
LThe applicant was promoted later as Assistant Commissioner of 

Income Tax on the basis of the next nc held after the issue of 

the punishment order. 

This OA is filed to impèement the recommendation of 

the DPc held on 24-6-93 in so far it. concernrl the applicant 

4. 	 The learned counsel for the applicant strenously 

-gued that the case of the applicant was dealt1in a very casual 

manner. The enquiry report was submitted on 29-4-91 and the 

punishment order censuring him was issued on 	
There was 

a ga of more than 2 and half years after the enquiry report was 

4t4i _7Ih 	- order w_as_A.ss. The time taken i 
U1,11

abnormallY high as  the respondents are 
preudiCed qairI5t the 

applicant.The case was delayed to ensure that he does not net the 

prornotion as Asst. Commissioner of Income Tax in time. The 

applicant alleges some motives in deeliflQ his case belatedly. 

He further submits that the case could have been disposed of 

without any difficulty immediately after the enquiry report was 

ubmitted no if that had been done his name would have been 

	

__ 	
the DPC held on 24-6-93 and on that basis he would 

have been promoted as Assistant commissioner of Income Tax. 

5. 	
In that connection the applicant relies on the Govt. 

of India irsttuctiot1NO.11 under Rule 15 of the GCS (cCA) Rule. 

- 	- -- 	4c4-rnctiofl the applicant submits that the 

respondents have not complied with in regard to tne 
O1SpLCs 

the case as no permission was granted to prolong the disposal of 

the enquiry report and there is no reason in delaying the case 

without proper fl_5 reasons. 
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central Board of Direct Tafter an1ysing the various 

dontettions issued inthis CA, after tek checicir-g tFfl records 

for ascertaining the delay and also MRn keeping in mind the 

observations a made by us as above. 

- 	- _s a ce =Aui.qer3 may submit a representation 

within 60 days from to-day addteed to the Chairman, Central DQaw 

of Direct Taakiflg all the contentions available to him including 

the contentions raised in this CA and send the same to the Chairman 

through proper channel. If such a representation is re@eived by 
Taxes, 

the Cbairman, Central Board of Direct Le should dispose it of 

within four months from the date of rc€iPt of  a  copy of that 

rePre Sen tet ion. 

9. 	 The CA is ordered accordingly. No costs. 
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